85 Written Answers

DHARNA AT THE RESIDENCE OF HEALTH
INISTER BY MEDICAL GRADUATES OF THE
COLLEGE OF MEDICAL SCIENCES, NEW
DELHI

130. SHRI SANAT KUMAR RAHA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that some graduates
of the University College of Medical
Sciences, New Delhi, staged a dharna. at his
residence recently; and

(b) if so, what are their demands ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) : (a) Yes.

(b) The demand of the graduates of the
University College of Medical Sciences, New
Delhi was that the posts of first year junior
resident at the Safdarjang Hospital should be
filled first from amongst the graduates of the
College, and the remaining vacancies, if any,
from amongst the general candidates.
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NATIONAL PoLICY ON PROHIBITION

131. SHRI  PRAKASH  VEER
SHASTRI :

SHRI KRISHNARAO NARAYAN
DHULAP:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state :

[15 JUNE 1977]

to Questions 86

(a) whether Government have formulated
any fresh national policy and programme in
regard to total prohibition in the country;

(b) if so, what is the reaction of the State
Governments in this regard; and

(c) by when the new policy is likely to be
given effect to ?]
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t{{THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE (DR.
PRATAP CHANDRA CHUNDER):
(a) to (c) Government's policy on prohibition
is already enshrined in Article 47 of the
Constitution as a Directive Principle of State
Policy. Pursuant to this, a minimum
programme for achieving reduction in the
consumption of alcoholic beverages was
introduced from 2 October 1975. Further
measures to step up the tempo of the prog-
ramme and to wean people away from the
evils of the drink habit would be considered at
the next meeting of the Central Prohibition
Committee in consultation with the re-
presentatives of the State Governments as the
production, manufacture, possession,
transport, purchase and sale of intoxicating
liquors is a State Subject.]

t[ ] English translation.



